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have heard the hon. Members, I have
drafted the Bill in the manner I did,
because I was also thinking that there
are cases where even good people do
not get loans now-a-days. I do under-
stand the difficulty which my hon.
friends who have dissented have ex-
pressed. But no right is taken away.
That right is still there.

I submit that as far as the other
points are concerned, as the hon.
Minister himself has said, they can be
rectified when the Bill comes back,
and it may then be considered as to
how they should be placed and whe-
ther more provisions or amendments
should be made or not.

With these words, I thank the hon.
Minister once again,

Mr. Chairman: The question is:

“That the Bill further to amend
the Hindu Succession Act, 1856,
be circulateq for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

The motion was adopted.

16-20 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL

(Amendment of sections 3 and 4)

Shri  Siddiah
Sir, I beg to move:

“That the Bill to amend the Un-
touchability (Offences) Act, 1955,
bb circulateq for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

Under article 17 of the Constitu-
tion, untouchability is abolisheq and
its practice in any form is forbidden.
The enforcement of any disability
arising out of untouchability shall be
an offence punishable in accordance
with law. This Untouchability (Off-
ences) Act was enacted just to give
cffect to the provisions of article 17
and to punish the practice of un-
touchability. I have moved an
amendment to sections 3 and 4 of the
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Act. Section 3 of the Untouchability
(Offences) Act restricts the religious
right of 3 member of the Scheduled
Castes belonging to a particular reli-
glon or religious denomination or
section of the religious denomination
from entering and offering worship in
any place of public worship which is
open to a member of a different re-
ligion or religious denomination or
sectlon of a religious denomination.
Similarly, section 4 restricts his social
rights to the use of a river, well,
road, dharamsala and places of public
resorts. The object of this Bill is to
secure equal religious rights for Sche-
duled Castes with any Hindu and
equal social rights with any member
of the general public.

Section 3 is meant to punish offen-
ces regarding religious disabilities. I
will read it:

“Whoever on the ground of ‘un-
touchability’ prevents any person

(a) from entering any place of
public worship which is open to
other persons professing the same
religion or belonging to the same
religious denomination or any
section thereof, as such person; or

(b) from worshipping or offer-
ing prayers or performing any
religious service in any place of
public worship or bathing in, or
using the waters of, any sacred
tank, well, spring or water
course, in the same manner and
to the same extent as is permis-
sible to other persons professing
the same religion or belonging to
the same religious denomination
or any section thereof, as such
person,

shall be punishable with impri-
sonment which may extend to six
months or with fine which may
extend to five hundred rupees or
with both”.
This means, this section divides
public places of worship into three
categories. The first category is, a
public place of worship open to other
persons professing the same religion.
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The second category will be, public
places of worship belonging to the
same religious denomination and the
third category is places of worship

meant for any section of the religious
denomination.

 Untouchability

So far as public places of worship
which are open to Hindus are con-
cerned, the scheduled castes being a
part and parcel of the Hindu com-
munity, they can enter those public
places of worship. Suppose there is
a temple—a public place of worship
which is meant for a denomination.
Unless a scheduled caste belongs to
that particular denomination, he has
no right to enter that temple. There
are temples belonging to a section of
the religious denomination also. I can
tell you that among the temples that
are now existing in this country, very
few temples belong to the Hindu
community as a whole. There are
innumerable temples which belong to
various religious denominations and
many more number which are meant
for a section of a religious
denomination.

This Act, which was meant to abo-
lish untouchability and to punish the
practice of untouchability, has not
been able to achieve that object. Un-
touchability which can exist within
the same class or section is punish-
able. If a Harijan does not belong
to a section of religious denomination
to which a temple is open, then he
has no right to enter that temple.
That shows, a majority of scheduled
castes are not allowed ‘o enter tem-
ples which belong to another denomi-
nation or section thereof. This ques-
tion was taken up by the Commis-
sioner of Scheduled Castes and
Scheduled Tribes. Since this Act was
passed in the year 1955, every year
he has been making suggestions to
improve upon this Act because it was
restricting the rights of Scheduled
Castes to enter many temples, In the
year 19566, just one year after the
passing. of this Act, the Bombay Gov-
ernment felt a difficulty. They could
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not allow Harijans to enter all the
temples which they wanted ang this
Act did not go to their rescue. There-
fore, they had to pass an Act which
is called the Bombay Hindu Places of
Public Worship Act, 1956. According
to this Act, a public place of worship,
particularly if it is a Hindu place of
public worship, if it is open to Hindus
generally or any section thereof,
members belonging to any section of
the Hindu community are allowed to
enter the temples. This Act was
passed not under article 17 of the
Constitution but under article 25(2)
(b) of the Constitution which em-
powers the States to allow these
Hindu temples of a public character
for anybody, any class of Hindus.
Similarly, in the year 1956, the same
difficulty was felt by the Uttar Pra-
desh Government also. Into the Vish-
wanath Temple at Banaras the Hari-
jans were not allowed ang the Gov-
ernment was in a fix. Then they
thought of bringing a legislation, and
they actually brought the Uttar Pra-
desh Temple Entry (Declaration of
Rights) Act, 1956.

Thus we find, Sir, that the present
Untouchability (Offences) Act has pot
been able to abolish untouchability so
far as religious rights are concerned.
As I said before, the Commissioner
for Scheduled Castes was making a
suggestion to the Government of
India to amend, if possible, the pre-
sent Untouchability (Offences) Act,
so that all sections of the Hindus in-
cluding the Scheduleq Castes may be
allowed to enter any temple which is
meant not only for Hindus generally
or any section thereof.

The matter was also taken up by
the Estimates Committee. In their
48th Report they have thoroughly
gone into this matter and they have
suggested:

The Committee, however, do
not consider the present position
as satisfactory ang suggest that
the Government of India should
undertake a detailed study of. the
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various legislations on untoucha-
bility and social disabilities and
their comparative usefulness or
failures and as a result thereof
they should prepare a compre-
hensive mode] Bill on the subject.”

1 consider that the Government of
India has not considered this subject
in detail. They admit that there is
some restriction for the members of
the Scheluled Castes to enter all
temples, whether they are sectional
or denominational, but they have
taken one plea that even though there
is discrimination according to section
3 of this Act, the discrimination is
not based upon the ground of un-
touchability. If it is not based on the
ground of untouchability, it is based
upon the fact that they belong to some
different section of the community.
That means, till now the Scheduled
Caste people were not allowed to
enter these temples on the ground of
untouchability. Now the plea taken is
that we are not going to allow these
people to enter the temples not
because of untouchability but because
they belong to a different section and
the temple is meant for a parti-
cular denomination. Because of this
plea, most of the Harijans are not
able to secure admission to temples
which are of a denominational
character.

I know that this Bil]l is not only
meant to abolish untouchability
among Hindus, because according to
the explanation given in this clause
it will cover Hindus, Jains, Sikhs and
Buddhists. The present position has
not in any way improved. Although
untouchability was abolisheq by the
Constitution, it still persists in dif-
ferent ways. I learn that the Gov-
ernment of India Has now suggested
to the State Governments to under-
take legislation under article, because
under article 17 of the Constitution
only Parliamen! has got that rigat of
legislation. Under this article, Par-
liament has that unique right of pas-
sing legislation; the State Govern-
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ments have nothing to do with it
Now the Centre has suggested to the
State Governments legislation under
article 25(2)(b). Under that article
they can legislate; but it will not
come under the Untouchability (Offen-
ces) Act. So, they cannot rovide for
punishment if they are not allowed tc
enter any temple. Therefore, my
amendment to section 3 of the Act
reads as follows:

“in clause ()a, for the words
‘other persons professing the same
religion or belonging to the same
religious denomination or any
section thereof, as such person,’
the words ‘Hindus or any class
or section thereof' shall be
substituted.”

Similarly, in clause 2 I can under-
stand one difficulty regarding my
own amendment. This Act is meant
to remove untouchability not only
among Hindus but also among other
religions like Muslims and Christians.
If that is the case, I am prepared lo
amend my Bill suitably. As an alter-
native, I can suggest that instead of
my amendment “Hindus, or any sec-
tion or class thereof”, we can say
‘“persons professing the same religion”
may be retained and other clauscs
may be deleted. That will make it
applicable to all religions, including
Christianity and Islam.

As 1 submitted earlier, the Govern-
ment of India has been asking the
State Governments to enact legislation
under article 25(2)(b) of the Consti-
tution. But what happens in the case
of Union Territories like Delhi, Hima-
chal Pradesh and Manipur? In so far
as these territories are concerned, it
is Parliament which has to make any
enactment. So, I want to know par-
ticularly what they have done, so far
as Delhi is concerned.

Then I will come to section 4 of the
Act, which deals with punishment for
enforcing social disabilities,
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Section 4 reads as follows:—

‘“Whoever on the ground of
‘untouchability’ enforces against
any person any disability with
regard to—

(i) access to any shop, public
restaurant, hotel or place of pub-
lic entertainment;”

So far, so good, but clause (ii) isi—

“the use of any utensils, and
other articles kept in any public
restaurant, hotel dharmshala,
sarai or musafirkhana for the use
of the general public or of per-
sons professing the same religion,
or belonging to the same reli-
gious denomination or any section
thereof as such person;”

So far as entry in a hotel is concern.
ed, there is no difficulty, but the
moment one enters it, there comes
the (ifficulty with regard to the use
of utensils or other articles kept
there. According to this provision of
section 4, clause (ii), the utensils that
are kept in a hotel can be claused
into four categories, namely, firstly,
utensils which can be used by the
general public; secondly, utensils
which can be used by persons pro-
fessing a particular religion; thirdly,
utensils that can be used by persons
belonging to a particular religious
denomination and, fourthly, utensils
that can be used by a section of the
religion. Though at present the
Scheduled Castes are not feeling any
difficulty in getting entry into hotels
and making use of the utensils, this
provision is there. I may bring to
the notice of the House that under
this clause separate cups or saucers
may be kept for Scheduled Castes
because it provides for separate uten-
sils and articles if they belong to a
particular section or a religious
denomination. I do not know why a
temple and a hotel have been put’on
the same footing. In the case of en-
try into a temple also the same sec-
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tions are there and in regard to
hotels also the same sections are
there particularly with regard to the
use of utensils ang articles.

If we go to clause (iv), it saysi—

“the use of or access to, any
river, stream, spring, well, tank,
cisten, water tap or other water-
ing place or any bathing ghat,
burial or cremation ground, any
sanitary  convenience, any road
or passage, or any other place of
public resort which other mem-
bers of the public, or persons
professing the same religion or
belonging to the same religious
denomination or any section
thereof, as such person, have a
right to use or have access to;”

The same difficulty is here also. There
are so many compartments made
even with regard to the use of a
river. Suppose, a - particular portion
of the river is being used by people
of a particular religion so far. Now,
unless a Scheduled Caste or a Harijan
belongs to that particular religion, he
cannot make use of the water of that
river, at that place. Suppose, another
portion is being used by a section of
a religion, then unless he belongs to
that particular religion he cannot
make use of it. This is an absurdity
which we can see in this clause of
section 4.

Similarly, it goes on to say about
dharamshala, musafirkhana and sarai
also. Thus we find that there is no
difference actually between religious
disability and social disability. They
are almost the same. Therefore this
Act which was passed in 1955 deser-
ves to be amended. My amendment
to this particular section, that is.
section 4, is as follows:—

“In section 4 of the principal
Act,—

(i) in sub-clause (ii), for
the words ‘of persons profes-
sing the same religion or be-
longing to the same religious
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denomination or any section
thereof as such person’ the
words ‘any section thereof’
shall be substituted.”

When it is amended, it will read as
follows:—

“the use of any utensils and
other articles kept in any public
restaurant, hotel, dharmasala,
sarai or musafirkhana for the use
of the general or any section
thereof”.

Thus jt will remove these restric-
tions that are now placed particularly
on the Scheduled Castes. I find in
the original Bill which was drafted,
this question of religion was not
brought in.

16.41 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

For the benefit of the House I will
read clause 4 of the original Bill.

“Removal of social disabilities on un-
touchables,

No untouchable shall on the ground
only that he is an untouchable be sub-
ject to any disability, liability, res-
triction or condition wih regard to
the use of or access to any river,
stream, spring, well, tank, cistern,
water tap or other watering place or
any bathing ghat, burial or cremation
ground, any sanitary convenience,
any road or passage or any other
place of public resort which other
members of the public have a right to
use or have access to.”

But when it was referred to the
Joint Select Committee they brought
in these religious matters also with
regard to social things and they have
complicated the Act.

Therefore, 1 suggest that this is a
very important Act dealing with the
removal of untouchability, and I
suggest that this Bill may be circulat-
ed for eliciting public opinion on it,
so that the whole subject-matter may

(Offences) Amendment 12616
Bill

be discussed by all the State Govern-
ments and by the public in general
and they can suggest amendments. I
am not very .particular that my
amendments should be accepted, but
amendments may be suggested to
achieve the object I have in view.
That is, a Harijan should have equal
religious rights with any Hindu and
equal social rights with any member
of the general public,

With these few remarks I commend
this motion for the acceptance of the
House.

Mr. Chairman: Motion moved:

“That the Bill to amend the Un-
touchability (Offences) Act, 1955
be circulated for the purpose of
eliciting opinion Ynereon by the
31st December, 1962.”

Shri K. C. Sharma (Sardhana): I
am sorry I do not agree with the
Mover of this Bill,_anj I feel very
strongly about this question. When
the question of untouchability with
regard to access to places of wor-
ship arose, India was a different
India from what it is today.

In the world there was a time when
nothing existed except God. They
said God alone existed and India
was no exception to it. In Manduk-
ya Upanishad there are four pads
which say that the whole universe is
confined to the existence of the
presence of God. Nothing except
Goj existed. And then Nishe asked
Zoroaster, “Where are thy Gods?”
The reply was, “They have laughed
themselves to death”,

So this is the phenomenon of the
change in civilization that from
what was God and God alone aud
nothing else, God has disappeared
and man has appeard on the scene.
Now, if any man wants to say that
someone shall not be allowed to go to
a place of worship, the proper course
for him is to have God in his pocket
and worship and not to go to‘'a
temple.
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An Hon. Member:
temples.

Shri K. C. Sharma: Temples, you
«cannot demolish, because they are
property based on the labour of man.
Therefore, you cannot do it. If you
do it, you shall have to go to jail.

An Hon. Member: Or to hell.

Shri K. C. Sharma: My point is
this. The importance. of this question
is not that importance that it had when
for the first time this question
arose. India is rapidly changing.
For instance, in the 16th century, in

Demolish the

Germany and in other countries,
Catholics were killed in thousands
because they professed the same

religion in a different form. Other
people were not allowed to be enthro-
ned because they professed a different
religion. This untouchability is not
a phenomenon which is peculiar to

the Hindu religion or to India alone.;

Mohammedanism happens to be the
most catholic religion and the most
humanistic religion. No other system
of religion has got so much of brother-
hood as Mohammedanism. Even in
Arabia, there was a class of people,
supposed to be water carriers, which
was considered untouchable. At a
certain stage of civilisation or culture,
one class has been considered down
below the touch of the elite, what-
ever the form. Even in England,
there are classes, whether lawyers,
professors or intellectuals who look
down upon the millionnaires, though
a millionnaire can buy their service
all right. Whatever the shape, cer-
tain classes of people get themselves
into what is called the elite of so-
ciety. Their language is different;
their way of living is different. Their
very culture, system of thinking, all
these things are different. On account
of social, economic and political
changes, conditions differ from one
another.

India, now, is a democratic State
where every citizen has got as much
right as any other citizen. One has
got as much right as any other citi-
zen. Therefore, these little questions
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of going to a place of worship or not
going to a place of worship have no
significance. 1 wish to remind my
hon. friend that one of the greatest
writers said that the child who runs
into the lap of the mother, the sheep
which huddle together and the de-
votee who enters God are not inde-
pendent entities but slaves of the
situation. They bow down to the
master and live under their protec-
tion. The greatest distinguishing fea-
ture of a living human being is his
independent entity and his difference
from another. Therefore, if you want
to behave as a man, I would ask you
not to run after Gods or to the docrs
of temples, but to stand erect and
work and take your share in the new
and greater India that is coming up.

ot fer Ao (i) - @Al
T2, WA F qIAN Ig AT A A a2y
(R A wiedz fad qw & IaFT
fai Farg | i FT & wwdq
Farg | T AT A, L.

Mr. Chairman: The hon. Member
must ask me to listen.

&t fara sToaw - gwafa 9gEar,
F o FgrraAt A F owaR s
Sfaq Fxar argarg 1wt At oFT oA
AN A FRATE | R ST FEAT F 9§
AT g et f ad A 1 & wat A
F1 qarr qIgarg fF 9w warear §
o gfTra o #34 9 § Ia7 A
7fea o 78 Ia & 7 FiaF FT AAT
T & A1 w9 9 3R F) 2fad e e
aTe faxi qx AT 9 A WK WA AET
T 37 v Ay g § frwaa €7
%z, wfests 34 @9 F 99T T [aATHY
F@T & | g8 A=Y, Afess g Tg0 &1
# 579 § AT Afea® g 1 ¥ 39 q@4T
*) 7Y ATA g | I A A TR O OF
FFATF TG ARTFO 9 AT §
giFifFrd @ & 7 F At &
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arq | 57 R feeefy sran, ArogF Q9 F
fasar sz mar gfagre w1 ¢F faargt
&1 & FTCr §4 ey o fagam afeeT &
It AEHT F1 & ot @, 9t 3wem
# guFT i faagar g1 49 99
= Fawe fFar f& Fonew § o9
gfagra F1 g agem, 99 ag af@da-
AT ST TEEAT, TG FHAAT TR H 1K
HTE G TAAT AT, At H= 7T, |
FA avar fgedt a1 faardt, tasan avga
A, A1 AR & a3 AT E AR fowg
q4 & TF% AH4 T §, A1 qg A1gAIIE
fagarg & ST FT TR IWH ATTAT &
AL F T H @ |

Afex #R afeag 79 @7 § oF
I, gFAqEE &1 qATH T CF AT
aars 2, fed AMI#T ®AT FLITY
Gar fer o1 | W T Ai=T g9
FTAHAT 99 TET 41, q1 F7arar
F wgr 5 & grrwivgT gaRar | 39
awg § A ot qwAaaw A F a0 &
gfeara wra F, 17eq Faanafa & F7%
Hq, 9 5 3q gar7 § gar @ fafa-
@I q | 7T Fgr, dfea o, oA
&Y TNTT G, AT F ST ACT FZAT ATZQAT
g VI Fa, (e A w, @
faae 5 Fart er‘r AR A1$ET )
T A IAAT X, a1 7 fazgarg @ivax
%Waﬁmmmwtqﬁ |

F ferg Eraer FUE F1 Hr@T AT |
# gfgm T, g T, AT
AT, g A AT | T { ARG AT,
A Far fF Tl WA Fr T
AT A 37 & W€ Fo7<7 A F7 AfeaT
qr 1 AR AfETT | IF AW
FaE) S 1fya g€, v Al ¥ A B
¥ 97 % A giar 91 % T "7 99
FaraTAA A 1§ AR
FgeT g g {7 wfeey # gaar dan
1171 (Ai) LSD—S.

Bill

HugA g, faaarfs wxFr Eaamm
AR\ T AZITAY F( gEHIA
FLAR A &5 &7 ¥ g5me W, v
T« § THAT @ A4 39 FHET K @ FC
R@igfragaa wra § I & F
gt & Fgar svgan g 15 feav gw
gAY eATeT §, 98 944 5A7T @, WX
T TN AY TATT FCAT TG & |

AFgwE 7 & F41 7= &
THT WAL § 1 A IFC AR 4
a???rrgl ey agAaad 15 A &%
ITATRT QT FYETE I (H3T W
T R 7 Przare adf & 1 SoaT gwH
T g, g Heama g1 wa tear
HI6H H T F TG W W, AT AZ
WIZET 3T AFAT , [FHEE 3T TFA &,
T g1 AT, M QA A gH H
HIqT & A G907 FiAleqai & | 9o
&0 i) &7 FaaT &1, @ ag AT ] T«
ST | qF AE G IF TF FHIL 3999
1 T F T ST BT HTTAT
Z1E AT T ATTEE OF fRT weosrAar g
M ga< 7.8 fra {29 ag Tigeq &)
&, qr 30 3189 gz WA gr oA,
O WO G'$ FY a3 KAA H TAq10
LT | H A{ET-AIA H IFH qgY
g1

sftady Am [ (FIEAAATA) ¢
FT 42 FOECAT TR IT0 Y 79 I
& qr AR A5 Fariaal Prer g1 g7

st firg AEW iAW As WF |

HiFZT 70 9@ T & @ R
(Interruption).

Mr. Chairman: Order, order. The
hon. Member should address the
Chair. If he has any grievance
against any Member, then also, he
should address the Chair and have
the redress of that grievance.
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ot far Aremw ;A g ¥ I
FIWRR |G AN LFFET, T & g0
qR A F wfE FFa |

afezT-g37 & I} ® g7 faq =«
gpdeF@ afad sgron @ g1 A
®ZAE 6 7% awd@z a1 gaaT fa<
1, Fifx A o § fxag ag
#qAw & a7 FmR A agand @
wsfaar ax fawz g 1 wige# o7 & faa
B gFrae Ay F e g T4
gAY 3127 431 5 2w ) &1 fagrd
FH A F AR AT NA R 7§ T&-
WAL &1 agl £ fAaa-gaa aq),
¢ 4 wwa g 5 agt o= 10T wRtaat
F1, 29 Y dav foar Srvd ) W
IR AT A garar Ad, WLE g
s v 1 oA S FA, q1 a4t
WREA FHE T AT Ia g
70T T59 9% a6 & | QAT arav
Y F97 | 37 F aoa 39 X AT 3730
&< foraT S8 MT 3T F 1 AR T3 FHI
H g=gATe fFar 93 |

g0 FUT FT AT 39 AHETGEN &
fgar W@ & 1 o= TEt # " gfiem
&Y FHET €, g A=Ay &, I 2T §,
q7 Fg T g, 59 9% {0 qH™
A, @ & & F wmaen g
Afgx wfesg @9 a@e § AR F
fem w1 QI & 1 S fadw @A &
g AT ST @, S A AT g ?
FFAE Y| WA AN Hd3 FT
sy & fr woEe ) A gt € |
faet adi famar 1 ag @Y fawr & faemy
X a1 ¥ 1 W FE QAT g1, A
Irgg, g Afmy Fwar dfag
dfeq FAafT T w71, “qW oAT AW
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3, @Y a1 w9x | fxax Agl, @@,
T AT § |

A7 e WY 997 & | F=wA
# gferer e % qgar a1, 1 47 aEEw
Y 93T | IaH Fgr v § F g fmar
7 g fer ® gfmar and ok sl
sraw e | ag Pefreaw arzfearensir
g gaaE ey & fFammE mE €
Afew af & I FT Ag AHAT
saTaT & foF o |, waeT, R A,
qY 7T | | WIS TN | SR A
ATEXYT HE | g 9 J aamt fw
T qF qr1, 4G AT AR &, TUE
TE-TEY FY [T aE-ALT HAT | AR
F foar & 5

ATGAd, IIERY, TEAY, A62aq
TeHaq @9 qaw, 7 waafa @ qfeq:

At AT FgAl 1 EIAT FE
T AT g 99 A faar & | Far faey
ud ¥ wgr f& 3w g3fee & T ?
Far Y g4 3 fawr € fF g o
1 5 ST AT FRY FIA | T qE 9
# gy A & fi @t FT H0 | AT A
3 gH®! AT, AT a1G T TAF! IqTaT,
AR qgH Aamt 7 Faman 5 agant
g @7 | $3EAX IF GGIA T ah §Y
AW ¥ MY FH T AUIT AL AE 4

sfiRelt wREY S FH FE AT
w ¢ Igwr @ faw 7 w1 @
=

st fim Ao ¢ WX AEAE
FEEaT TEY qAAd & d 9w 8 © |
g AL FA AT § | (Interruptionsy

Mr. Chairman: Although what the

g, TaT Agt S wfgy 1 wfRT
g ar AR Y, 7 A1 N 97 Y T
& gd &9 @ TN R G | AW A

hon. Member is remarking has some
relevance, I think he should come to
the points made in the Bill which are
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quite important. We would like to
hav his opinion on the clauses of the
Bill also.

st frq amow S faA @geE
Fer & far s T, o o gaE fay
FIATE | IJEHT F1$ ATAFAT 7T & |
g9 g9 %t afawq @ g =g
ag T ST AR 0 F FFTE
a9 F1 9GT g | g AT arfwdrHe
1Y fgegeam #Y A 7gr 97 49y g
graogiaam Ao ey 39 faw
FAAT AT &, AT Fgi WA @ @ ?
afeqs & foraeefes agi v 93 gu
& Tgi o gfeerm ot &, qaesm o €,
gfedr WY §  FERw Y §
ge-ay a9 & 1 fear # F9 qgi 9%
dorgtd) NRE AT FH A FEATE,
agt 9T &t F faar 9@ | TEE AR
AT Y F1E TETT AE ¥

= FARE (TF TIT FIIAR) ¢
H qEET AT #) T ¥ 0F {5
¥ qatfet® FG AA FAT AGAT § |

Mr. Chairman: You want a clari-
fication.

Shri Samnani: Yes.

AT 48 ¢ fF qrAad T A sgAT
FFAT ¥ waga & Aarfems  woAl
IHHIT FT FIHT FALR fFwar &
|FT UF a9 AT IR FET & THE
TEAT & Aafeds, g TFAT AR
F foege T § AR gEATHT TR
N ® ¥ q4qT FEgY F1 fHE) T §F @Y
qgaT | (Interruptions) IR
%% ¢ 5 98 qgwe ) a%aT §, T
ma‘rm%n{mwmat

waW § AR GrE] i OF
g wrm g gEIr T @
¥FAT § | 99 I ATA ATgL SIE,

Plant at Neriamangalam
ar ox ufedz, 91 Ty 9% § @/ 8§,
TAY ATSAT T IZET | afad
H FEERT FI@T g (% 3RS0 0AANA
F7 faar s

i foa avomw : /9 qging AwRa

®T HEIHT HI2T |RAT ¢, FIZIE &I

F3ET, AT K1 AR, gIT T g &

WG F18, TTF KT IAW W ZT T A1H

AR T H ALY FIATE | 36 & A AT

F2T, WE® FIH FT HIGAT1 7 T3 TG T2
FITE

Mr. Chairman: I did not understand
fully the hon. Member. I will look
into the script and 1 will then give my
opinion on that®*.

Shri P. N, Kayal (Joynagar): Sir,
it really surprises me to hear discip-
les of panch sheel and socialist pat-
tern who had spoken just now. This
Bill is to allow every Indian to move,
or enter or use anything that is pub-
lic.

Mr. Chairman: The hon. Member
will continue next iime. The Private
Member’s Bill will be held over for
discussion in the next session. Now,
we will take up half an hour discus-
sion.

17.01 hrs.

tPHYTO CHEMICAL«PLANT AT
NERIAMANGALAM

Shri A. K. Gopalan (Kasergod):
Madam Chairman, on 7th May, 1862 in
answer to question No. 453, certain
answers were given like this.

Shri Vasudevan Nair asked whe-
ther there was any truth in the report
that the plant that was going to be
established would not be established
there. The hon. Minister said that the
economics of the plant which was

*See footnote under col. 12636.—Ed. tHalf-an-hour-Discussion.



